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APPENDIX- X 

[Published in Haryana Government Gazette, Legislative 

Supplement dated the 12
th

 June 1973] 

 

PART-III 

Haryana Government 

Forest Department 

Notification 

      The 8th June, 1973 

 

No. S.O. 130/C.A. 16/27/S/20/73. Whereas a declaration to constitute the land specified in the Schedule 

as a reserved forest has been issued with Haryana Government, Forest and animal Husbandry Department 

notification No. S.O. 62/1/C.A.  16/27/S.  4/71/, dated the 11th June, 1971 

 

   And whereas the Forest Settlement of these lands has now been completed in accordance with the 

provisions contained in Chapter 11 of the Indian Forest Act, 1927. 

  

Now therefore, in exercise of the power conferred by section 20 of the Indian Forest Act, 1927 the 

Governor of Haryana hereby specifies, according to the boundary marks (Pillars) erected on the ground and map 

kept in the office of the Deputy Commissioner, Gurgaon, the limits of the forest in the Schedule given below 

and declares the same to be reserved with effect from the 1st July, 1973 

SCHEDULE 

------------------------------------------------------------------------------------------------------------------------- 

District    Tehsil Name of Forest  Area   Boundaries    Place where plan  

   or land reserved in acres                                      may be inspected  

------------------------------------------------------------------------------------------------------------------------  

        Block-I 

Gurgaon    Nuh  Rangala   40  North: Boundary Office of the Deputy 

       of Village Rathiwas Commissioner  

        South: Land of  Gurgaon & D.F.O. 

          Village Rangala Gurgaon. 

 

        East : Ditto   

        West : Ditto 

   

        Block-II 

        North : Land of   

        Village Rangala  

        South : Ditto 

        East : Ditto 

        West : Ditto  
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